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arrears of rent from 1st January, 
1908 to Mat December, 1972, dama
ges for unlawful retention ftam 
Iflt January 1973 and interest etc. 
works out to about Rs. 17.75 lakhs 
after adjusting the amount already 
paid by them and security deposit 
etc. available with the Railways.

(b) The Railways have already filed 
suits for the recovery of arrears and 
damages in the Court of Estate Offi
cer, Northern Railway, New Delhi. 
The firm have, however, filed a writ 
petition and obtained a stay order 
from the Delhi High Court. The 
entire issue is sub judice and fur
ther action to recover the outstand
ing amount from the firm can be 
taken only after the cases have 
been finally decided by the Court.

associate concern. Lease ofth e firm 
was terminated with effect from 
3lst December 1972 but they have 
so far not vacated the area.

Eviction proceedings against the 
firm have already been initiated 
under Public Premises (Eviction of 
Unauthorised Occupants) Act, 1971 
in the Court of Estate Officer, Nor
thern Railway, New Delhi. The firm 
has, however, filed a writ petition 
and obtained a stay order on the 
eviction case from the Delhi High 
Court and the entire issue is sub 
judice. Further action in the matter 
can be taken only after the casea 
have been finally decided by the 
Court. It is, therefore, not possible 
to state when the eviction will be 
completed.

Encroachment ok Railway Land by 
M/s. Pure Drinks Pvt. Ltd., New 

Delhi

1425. SHRI RAMDEO SINGH: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) the details of encroachment of 
Railway land by M/s. Pure Drinks 
Pvt. Ltd., New Delhi; and

(b) within what period the Minis
ter will elect them of illegal and un
authorised occupation of land?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
<$HRI SHEO NARAIN) : (a) and
<b). Railway land measuring 2,748, 
«q< yards near Minto Bridge station 
was leased to M/s. Oriental Building 
and Furnishing Co. Private Ltd, for 
the specific purpose of stacking or 
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